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Heard Sri G.V.Subba Rac. counsel for the appliant and Sri

C.V.Malla. . Reddy, standing counsel for the respondents,

2, While fhe applicant was working as Cabinman under Station-
Master Numbes (RS) he remained unauthorisedly absent. Hence the
respondents remeoved him from cservice fer his unauthorised absence by

proceedingsrNo.B/PS/VI/B3/18'dt.20-7-84. This order of removal was
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submits that he ha@ not received the same but, subsequently, he ob-

\ .
tained the same, Thereafter the applicant submitted a memerandum
of appeal dt.14-2-92, The copy of memorandum ef appeal is at

|
page=-9 to the CA..

3. —Thereafter;he has submittgd representations praying for early
disposal of his appeal. There was no‘response. Hence he has approach
ed this Tribunal by filing this CA., He haé prayed tc direct the res-
pondents to produce the records pertaining to the impugned order dt.
20-1-92 énd quash the same by declaring it as arbitrary, illegal,
unconstituticnal violative of articles 311(2), 14, 16 & 21 of the
constitution with all consequential bénefits such as arrears of
salary, allewances, etc,, treating the applicant as having been in
serviée frem the date of remcval till‘tg; daté of his retirement
superannuation or in the alternative to direct the respondents to

treat the order of removal as one of voluntary retirement with
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pensibnary benefits,
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they have stated that they have not received the memorandum of appeal

dt.14-2-92, However they have furnished a ccpy of the reminder
| .

submitted by the applicant aleng with their counter.
|

|
S. Applicant has filed his rejoinder. He has net indlcatea as

+ Weg
tc when the memorandum of appealhfurqished to the respondents,

6. Since the appellete authorityihas to consider the propriety

or otherwise of the punishment imposéd on the applicant by erder
dt,20-7=-84, it is but proper to éireét the appellete autho:ify te
decide the appeal dt,14-2-92 submitted by the applicant in accerdance

with law witheut going inte the queséion of limitation, :

7. Hence the follewing directions are given :=-
!

(a)Respondent No.l shall decide the appeal dt.14-2-92
submitted by the applicant in accerdance with the law
without going imte the question ef limitatien:

(b) In case the applicant desi?es for an epportunity

of hearing, the same shalj be provided to him

and the appellete authorit& while dispoesing of
the appeal shall take note ef the submissions
both orgfl and written at ihe time of perSonal
hearing.

| |
8. With the above directiens, the QA is dispoesed of . No

order ac to cests, Time for compliaLce is 4 menths frem the date of

receip £ a copy ef this erder, 5 C*ﬁ\~_5L
.S, PARAMESHWAR) i (R, RANGARAJAN)
T Hember (J) a ! ‘Member (A)
__,itila Dated: 7th NovémberL 1697,

Dictated in Cpen Court. eﬁ&%;
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Copy to:~

1. The Divisional Railuay Maﬂagar Sguth Central Railway, -
3 " -- nefinps, Vijayawada,
2. The Senior Divisional Porsuoiiisc. . -
Divisignal OfPices, VYijayawadal
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3. One copy to Mr. G.Y.Subba Reao, Advocate, CAT., Hyd.
4. One copy to Mr. C.V.falla Reddy, SC for Rlys., CAT., Hyd.
5} fne copy to BSIF (M3), CAT., Hyd.

6. One copy to D.R.(R), CATL, Hyd

?:; One duplicatej
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